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ORDER

PER ANUBHAYV SHARMA, JM:

The assessee has filed an application for registration u/s 12A(a) of the
Income Tax Act, 1961 on 12.12.2018 with the C.L.T.(Exemption), Lucknow

which was dismissed.
2. Heard and perused the record.

3. Non-appeared for the appellant at the time of hearing and notices have
been issued earlier occasions also. L.d. DR supported the findings of L.d. CIT(E)
submitting that the genuineness of activities were not established, therefore, the

application was rightly rejected.



ITA No. 105/Del/2019

4. After taking into consideration the grounds as raised, it appears that
assessee is also aggrieved for not being given sufficient opportunity of hearing.
It comes up from the impugned order that notices were served by post but none
has appeared for the assessee and as the proceedings were getting time barred.
Ld. CIT(E) proceeded to decide the application that assessee is not carrying out
any activity of charitable nature due to non production of any record. The ends
of justice require assessee be given an opportunity to contest on merits. The
appeal is allowed for statistical purposes and the issue on merits is restored to
the files of Ld. CIT(E) to give an opportunity of hearing to the assessee and
decide the issue afresh.

Order pronounced in the open court on 21* September, 2023.
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